CENTRAL ADMINISTRATIVE TRISUNAL PRINCIPAL BENCH

- 0a NO,1637/97: " - . |
{ New Delhi: Dated this the =/ day of August,1998,

. v

HON *BLE MR. So Re ADIGEy ¥ICE CHAI A1 AN (A) .

o ' Sharan vear Singh,
o shri Rohtash singh,
R o Strest No,1, Village Sabholi,

PO Nand Nagri, Reilway Roady . o
NBU Delhi- N * € s b o mpl’l Canzt |

(By adwecate: Shri Ae.K.Bharduaj)

Versus

: ‘1., Govt, of National Cepital Territory of Delhi |
l through . ,
; The Chief Secrstary, ' ' ;
I P - NCTD, |
‘ i . . 01 d Secretariate,

! - ’ Delhie |
| 2, The mntroller of Accounts , ' |
| .~ Govt. of NCTD, [
I Mori Gata, |
l Del hi.
|

{

{

|

‘3. The nDeputy mntroller of Accounts(p),
0ffice of the Dgputy Oontroller of Acctts,

GpF(cell), D14 Sectt. Delhi. «es ReSpondents, |

(None appeared)

JUOGMEN T |
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y |
4 HON "BLE MR, S. R, ADIGE VICE CHALRMAN (A)%

ppplicant impugns res;)ondents'" action in
terminating his services as a Casual Labourer , and |
p;rays for engagement in preference to juniors and ?
' © outsiders followed by regularisation against a Groyw ’
l’ | . 'D* post.,’ |

2. Adnittedly epplicant was initially

‘ | engaged as a Casual Labourer from ppril.to Sep tembsr,
‘ . . 1993, after which he uaé disengageds Thereafter
applicant filed 0 No.2064/93uhich was disposed of
on 15{2.% directing raspondgwts-s to considsr
his case for engagement zs a Casual Labourer as and yhen

o a8 vacancy ‘arose and to give him preference ower jun.iors ~
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" and outsiders. Pursuant to that order applicant was

.re—engaged on 6,11.96, but was disengaged on 26, 5,97
after completing 200 days' service(including Sundays &
holidays). '

3, poplicant has asserted that uhile he was
disengaged, ons Shri Deveqder Kumar continued to

be engaged after 260,5.97 who is junior to spplicantey
This assertion has been denied by respondents in
their reply and their denial has not'bean challenged

by épplicant in any rejoinder.

4. m‘/‘ﬁfwf Frlma facie I have no reasons to doubt

the assertion of reSpondentu in para 4 3 of their
reply which is on affidavit that the ‘copy of letter
dated 7.7.93(annexure=a1) filed by applicant uith his
0A and purported to have been signed by one éhri H.L..
Gul ati,“oeepti ontrol, GpF Gellhuhich bears no
letter number,and uhich ,incidentszlly contains the

mo st apalllng spelling miqtakeS, is not authentie,
Thiq assertlor?is?\ae not been dem.ed by applicant in

any rejoinder,

5. Under the circunstance, for filing a
document with the 04 which prima facie is not

authentic, the 04 is summarily dismissed, No o st s,

( s. RA{DIG

VICE CHAIRWAN(A)

\

/ug/




